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GUJARAT ACT No. XIV OF 1960,—An Act to provide for uniformity in the provisions
of the Indian Limitation Act, 1908, in its svplication to the State of Gujarat, 55-56

- The following Act of the Gujarat Legislature, having been assented to
by the President on the 17th October 1960, is hereby published for general
information. '
: M. G. MONANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT No. X1V, OF 1960
A First published, after h
“ Gujarat Government

g recetved the assent of the President in the
azette " on the 31st October 1960. )

An Act to provide for uniformity in the provisions of the Indian Limita-
tion: Act, 1908, in its application to the State of Gujarat.

&%

1t is hereby enacted in the Eleventh Vear of the Repubiic of India as
follows i :
1. (1) This Act may be called the Indian Limitation { Gujarat Amend- Short title

ment Y At 1960 , and eom.
: PR . mencement,
(2) 1t shall come into force on such date as the State Government may,

by notification in the Official Gazette, appoint.
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